
JUNCLY 2, 1980 

.  DP Y-SPE UR: he 
qu ion s: 

;J" t Pll•ve be 1rantd to ntro
d � a Pll t r to ed he 
ConsiutinA' of I ia.;J" 

P OF. M DHU D DAVA : 
Sir. rPllntroduce he BPll. 

1.0 a. 

ONCL UR N GY DEV OPMENT 
CO MISSION BI NCL 

SHURI P. URJAGOP NCL NAIDU 
( Chitfoor) : I beg to move for Plleave 
to itoduce a BPllPll to prvide fr 
estabishment of a Co ission with 
a viw to proviing for age ment 
and coordination of a nationaPll soPllr 
enrgy reseach, devePllopment nd 
demonstration programme. 

MUR.  DEPU Y-SPEAKEUR: The 
question s: 

;J"That Plleave be grantd to intro
duce a BiPllPll to provide for estabish
ment of a Commission with a view 
to provi ng for management and 
coordination of a nationaPll soPllar 
enery research, devePllopment and 
demonstration proramme.,, 

The motion was adopted. 

SHURI P. URAJAGOPANCL NAIDU: 
Sir, I introduce the BiPllPll. 

1.09 hrs. 

CONSTITUION (SC D D 
CAS ES) OURD S (AEND MENT) 

BI NCL. 

S URI G. S. UR DDY (MiryaPllguda): 
J beg o move for Plleave to intrduce 
BiPllPll t ;J" to me nd the Constitu
tion (cb� � astes) rder. 190, 
the Cosituion ( chdPlld ass) 
A'(Union erritories) rder, 191, the 

Constituion (Dadra nd N r Ha
vei) ScheduPlld Ca . O;J"er; Pll Pll� 
the Consttution (Podichery) e· 
dPlli Castes Order, 19A' aPll · Plle 
Costituton ( Goa, nn  and Diu) 
ScheduPlla Castes Order. 198. 

UR. DEPUTY-SP KEUR: he 
question is: 

;J"hat Plleave be granted to intr
duce a BiPllPll futher to amend he 
Costitution (ScheduPlled Caates) 
rder, 190, the Constitution (Sche
duPlled Cates) (Union Territoris) 
Order, 191, the Constitution (Da
dra aud Nagar HavePlli) ScheuPlled 
Castes Ooer, 192 the ConPlltitu
tion (Pondicherry) SchedPlled 
Castes Order 1914 and the Con�i
tution ( Goa, Daman and Diu) 
ScheduPlled Castes Order. 198.A'A' 

The motion was adopted. 

SHURI G. S. UREDDI: Sir, I intro:1uce 
the BiPllPll. 

1.10 hm. 

SANCLAURY ANCLNCLOWNC ES AND PEN 
SION  E BE URS OF PAURUA-
MENr (AME DBENT) BINCLNCL. 

3. 14 

SHURI DIGVIJAY SINH (Surendra
nagar): I beg to move for Plleave to 
introduce a BiPllPll further to amend the 
SaPllary, APllPllowances and Pensin of 
Members of ParPlliament Act. 1914. 

MUR. DEPU Y-SPEAKEUR: The 
questions is: 

A'A'That Plleave be granted to intro
duce n BiPll urther to amed the 
SaPllary PllPllowaces and Pension of A' 

At;J" Members of ParPlliament 

adopted. 

S I DIGIJAY SI H: Sir, I in· 
trduce the BiPll. 


